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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH
cP No. l26ollBc/NCLT IMB/MAHl2017

18. The IRP so appointed shall also comply the other provisions of the Code

including section 15 ofThe Code. Further the IRP is hereby directed to inform

the progress ofthe Resolution Plan to this Bench and submit a compliance report

within 30 days of the appointment. A liberty is granted to intimate even at an

early date, if need be.

19. The Petition is hereby "Admitted". The commencement of the Corporate

Insolvency Resolution Process shall be effective from the date of the Order.

BHASKA PANTULA MOHAN M, K. SHRAWAT
MEMBER (JUDICIAL)MEMBER (JUDICIAL)

Dated : 05.09.20U
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